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*THE ORISSA MUNICIPAL CORPORATION (AMENDMENT) ACT, 2003

(ORISSA ACT 19 OF 2003)

[Received the assent of the Governor on the 8th.December 2003, first published in an 1
extraordinary issue of the Orissa Gazette, dated the 8th December 2003 ( No. 1862)] :

AN ACT TO AMEND THE ORISSA MUNICIPAL CORPORATION ACT, 2003.

Be it enacted by the Legislature of the State of Orissa in the Fifty-fourth
Year of the Republic of India as follows —

shé,n title - 1.(1) This Act may be called the Orissa Municipal Corporation {Amendment)
an
commence- Act, 2003. ' '
ment. :
, (2) It shall be deemed to have come into force on the 27th day of July,
2003. ‘ ‘
g\frr;zn?mnent 2. In section 70 of the Orissa Municipal Corporation Act, 2003 (hereinafter Orissa Act
ctio L . . < v
20 . referred to as the principal Act), in sub-section (3), for clause (m), the following 1 of 2003.
clause shall p;a substituted, namely :- ’
“(m') has more than two chiidren :
Provided that the disqualification under this clause shall not ap-
ply to a person who had more than two children on the date of
commencement of the Orissa Municipal (Amendment) Act, 1994, Orissa Act |
or, as the case may be, within a period of one year of such 1ot 1994.
commencement, uniess he begot an additional child after the
said period of one year; or”. “ :
Amendment 3. In section 78 of the principal Act, for sub-sections (3), (4) and (5), the
of section . . ) o : .
78. following sub-sections shall respectively be substituted, namely :—

“(3) At every election where a poll is taken, votes shall be counted by or
under the supervision and direction of the Returning Officer and each
contesting candidate or, in his absence, a representative duly authorised by
him in writing shall have a right to be present at the time of counting.

(4) The counting of votes shall be on §uch day, place and hour as may be
prescribed.
(5) When the countiﬁg of votes has been completed, the Returning

Officer shall, in the absence of any direction by the,Election Commission to the
contrary, forthwith declare the result of the election in the manner as may be

prescribed.”.

4.(1) Th-e Orissa Municipat Corporation (Amendment) Ordinance, 2003 is 8ri§sanc
3 . rainance
hereby repealed. ’ " B No. 4 of
2003.

(2) Notwithstanding such repeal, anything done or any action taken un-
der the principal Act as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act as amended by this Act.
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